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      CENTRAL ADMINISTRATIVE TRIBUNAL
        JODHPUR BENCH
…

OA No.290/00070/2015

This, the 12th day of January, 2018. 
       
      
…

      CORAM: 
 
      HON’BLE Mr. R. RAMANUJAM, MEMBER (A)

      HON’BLE Mr. SURESH KUMAR MONGA,MEMBER (J)
…

Vikram Raj S/o Shri Sukh Ram, 
aged about 20 years, 
R/o Meerpura, Post Gundau, 
Tehsil Sanchore, 
District Jalore, Rajasthan. 
      …APPLICANT
BY ADVOCATE : Mr. Kailash Jangid
     VERSUS
1. Union of India through the Secretary, 
Ministry of Communication & Information Technology, 
Department of Posts, 
Dak Bhawan, New Delhi.  

2. Chief Post Master General, 
Rajasthan Circle, 
Jaipur, Rajasthan. 

3. Senior Superintendent of Post Office, 
Udaipur Rajasthan. 
RESPONDENTS
BY ADVOCATE : Mr. K.S. Yadav

ORDER (ORAL)
…
PER HON’BLE MR.  R. RAMANUJAM, MEMBER (A):-
 Heard both sides. 
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 2. Learned counsel for the applicant submits that the 

applicant was selected for the post of Postal Assistant in the 
year 2014-2015.  However, by an order dated 05.02.2015 his 
candidature was cancelled and his name removed from the 
select list because a criminal case was pending against him 
under Sections 419 and 420 of Indian Penal Code. 

 3. It is submitted that the criminal case had since been 
decided in favour of the applicant and the applicant had been 
acquitted.  A  copy of the order of Additional Chief Judicial 
Magistrate, Bhinmal District Jalore dated 16.04.2015 is produced 
in support of the claim which is taken on record.  

 3. This Tribunal by an order dated 24.02.2015 had 
directed the respondents to keep one OC/ General Category 
post of Postal Assistant in Udaipur Division vacant for the 
next 14 days and it appears that the IR had been continued 
thereafter. 

 4. Learned counsel for the applicant would submit that
since the applicant is acquitted, he had a right to be appointed 
against the said post. 

 5. Learned counsel for the respondents submits the 
applicant could make a representation along with a copy of 
the acquittal on receipt of which the respondents would take 
necessary action in accordance with law.

 6. In view of the submission, the OA is disposed of with a 
direction to the applicant to file a representation along with 
the acquittal order dated 24.02.2015  before the competent 
authority for necessary action within 3 days from the date of
receipt of a copy of this order. On receipt of such 
representation along with the acquittal order of the 
applicant, the respondents consider the request for 
restoration of the applicant’s name in the select list of 2014-2015
in accordance with law within a period of two months 
thereafter. 

 7. It is submitted that the selection process for the said 
year is still to fructify even for other candidates.  Needless to 
say that in the event of the applicant’s name being restored in 
the select list in the aforesaid manner, he would be considered 
for appointment as and when the process finally concludes.

 8. OA is disposed of in the above terms.  No costs.  

(SURESH KUMAR MONGA)                              (R. RAMANUJAM)
           MEMBER (J)                                              MEMBER (A)

Rss                                                                                                                
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